1 Oral Answers
RAJYA SABHA
Thursday, the 9th May, 1914/lhe 19//

Vaisakh, 1896 (Saka).

The House met at 11 of the clock,
MR. CHAIRMAN in the Chair.
ORAL ANSWERS TO QUESTIONS
Arrest for spying activities in U. P.
*325. SHRI O.P. TYAGIf
SHRI SUBRAMANIAN SWAMY:
SHRI V. K. SAKHLECHA: SHRI
D. K. PATEL:

Will the Minister of HOME AFFAIRS be
pleased to state:

(b) whether it is a fact that Major Farooqi,
Personal Assistant of i Union ' Minister, went
to Aligarh Muslim University on 12th October,
1973 along with one Major Hassan and booked
the Guest House in the University;

(b) whether it is a fact that Major Hassan
went to Allahabad along with one Shri Irfan
Farooqi of the History Department of
University, wib is a relative of Shri Sultan
Farooqi, and both were arrested by the military
authorities in the Military Canteen while they
were spying for Pakistan;

(c) whether Major Hassan stayed at the
Uttar Pradesh Government House in Delhi for
some weeks; if so, the period of his stay with
whose recommendation he was allowed to
stay there; and

(d) What are the full details of the
matt* and what action Government have
taken against the concerned persons?

HE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI "M
NIWAS MIRDHA): (a) to (d). Ac-Jjp"ding to
information available with Go-.eminent, Shri
Sultan Ahmed Farooqi and one 'Major' Hassan,
whose real name is Wazimuzzafar Hassan and
who had posed as an Army Major, met at the
Aligarh Muslim University Guest House on
12-10-1973. There is no information to
indicate that the accommodation at the Guest
House

+The question was actually asked on the
floor of the House by Shri O. P. Tyagi.
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was booked by Shri Farooqi. Shri Wazi-
muzzafar Hassan and Shri Irfan Farooqi, who
is a typist-cum-clerk in the History
Department of the Aligarh Muslim University
and is a brother of Shri Sultan Farooqi, went
to Allahabad on 17-10-1973 and they were
arrested there on 18-10-73 by the Military
authorities at the army mess. A case was
registered under section 140 IPC and Rules
7/56/58 of D. I. R. 1971 and investigated by
the Uttar Pradesh State Police. Investigations
have not so far revealed any espionage angle.
Shri Hassan is reported to be a notorious
cheat. Wazimuzzafar Hassan stayed in U. P.
Niwas in Delhi during the period 4-10-73 to
16-10-73. He appears to have secured ac-
commodation by false representation to the U.
P. Niwas staff regarding his identity.
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SHRI SUBRAMANIAM SWAMY: Mr.
Chairman, this is a matter concerning the
security of India and it involves . . .

MR. CHAIRMAN: You kindly put your
question.

SHRI SUBRAMANIAM SWAMY: I am
asking for your protection, Mr. Chairman. [
can make charges; then there will be screams
from the other side. I want to put a specific
question. I just want your indulgence; that is
all. Now it has been established that Mr.
Farooq] was working in Aligarh Muslim
University and he was brought by Mr. Nurul
Hassan to be his P. A. in the Education
Ministry. That is number one. Number two,
the Minister has admitted that "Major Hassan'
was a notorious cheat, besides other things—
'notorious' implying, everybody knows, that he
has been at this game for many years. And he
stayed in the Aligarh Muslim University Guest
House and the U. P. Guest House for weeks.

MR. CHAIRMAN: Now, what is the point
in repeating what the Minister has said?
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SHRI SUBRAMANIAM SWAMY: I m not
repeating what the Minister said.

MR. CHAIRMAN: You are repeating.

SHRI SUBRAMANIAM SWAMY: [ m
saying that the Minister has admitted hat he is
a notorious cheat. In addition, . am saying
that he stayed in the AMU juest House and
the U. P. Guest House "or weeks. The reason
I am asking this question is, it is very serious.

MR. CHAIRMAN: If you are not going to
put a question, I will call the next Member. I
can't wait indefinitely.

SHRI SUBRAMANIAM SWAMY: I

can put the question. This is a very serious
matter.

MR. CHAIRMAN: Every matter is a
serious matter. Otherwise it would not be
raised here.

SHRI SUBRAMANIAM SWAMY: This
involves the security of India.

MR. CHAIRMAN: Please put your
question. You are taking too much time.

SHRI SUBRAMANIAM SWAMY: I am
now putting my question. I want to know
from the Minister whether he can give this
House an assurance that after a thorough
security check, Mr. Nurul Hassan has been
found not to be a security risk to this
country.

SHRI RAM NIWAS MIRDHA: I would
most emphatically say, No, Sir. I think it does

not behove, it is demeaning even to make a
suggestion of this kind.

(Interruptions).

SHRI BHUPESH GUPTA: This remark
should be expunged; I would request you that
it should be expunged. Even to insinuate that
Mr. Nurul Hassan is a security risk is
outrageous.

DR. Z. A. AHMAD: Sir, it should be
expunged.

SHRI OM MEHTA: When he makes such a
disparaging remark, you must...

SHRI SUBRAMANIAM SWAMY: Sir, I
would like to explain.
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SHRI BHUPESH GUPTA: What
does he want to explain? This must be
expunged.

SHRI SUBRAMANIAM SWAMY: I
have said nothing unparliamentary. I have
every right to explain in view of Mr. Bhu-
pesh Gupta's intervention. I would like to
know whether Mr. Nurul Hassan has re-
signed because you know Mr. Willy Brandt
resigned because his aide was involved.
Why can't Mr. Nurul Hassan resign
because his aide is involved?

(Interruptions)
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140 1 PC-wearing of uniform of soldier,
sailor or airman; 447 IPC-criminal tres-
pass; 420 IPC-cheating; Rule 7 of the DIR-
entry into prohibited place; Rule 56 of the
DIR-false impersonation as Government
servant; Rule 58 of the DIR-impro-per use
of uniform.



7 Oral Answers

guferg 1§ dwafwer a7 ama 2, arer
ot & qar F@n & O #1E an a2
I & avg 1 oAt fFar g oar
§H g FI TS FTAATEN F1 &1 4 Svd A
arera g {6 S faas Tt & 1€ ara T@
&S T W T foAg A AmA
2\ I Wik 8 ooy afE & fromre
forar war & o g 9 exfama & faee
w9 wHY d@AS § 99 @12 |

ot v wae fauf 0 w57
AT 9V F I AE AAT | A ZAA
g g a1 % #ar qwe guw wwea 4
qfEfoas dTve #1 FEET 35T 48
fafreft dw d od © a9 = 9w 0w
Eafaee A dwsftem 1 w9-27 werEr SeE
& aTL | T AEA T VA F A 1L
SAFTE g8t & 7

sitem framm fat « st A9 A
gvA @ A AT | AR AA AW AT 0
g &g e f 4 zvw dar w21 @
£ 11966 % T %2 T4 IA qUT AT § 7
1 fafeed & owwe aam 4 w9 91w
#Y TE T IART 3 @A | AEA FT AT
g% | 3 AWy SRE ael (6 et arfaar
A ¥ ST AT AT A7 AT aAdT
atfad g€ 1 & A1 s gwe o= 2
AT HTE 1 574 A1¢ 7 dxafedy o vuforr-
g ey wwe F1 ar fr G T oad
& AT agaraa & a2 4 A Jw fer
el

ﬁm:“-ﬁtﬁ,iﬁ‘[ q9q 42
& fo o AowTe @ A A1 Fer A i
ST wredl meine wfeaw  favafaarm
ARG 93 d faafaaem v G A1
st GTEEl ATA gEA WEA 4 T A4
qeIIA q T TEA FHA WIgA AT FIAED
arza favafaarg & v arg & w3 9
vk T fat @ meEfaces wee

[ RAJYA SABHA ]

|
l
|
|

to Questions 8

wafaw fawfaares & ama g, Ia%
913 914 § 48T A0 a4 7 I oo —
U AT AT AT g—aT §T IR 39
gra &1 A7 AT FE g4 gre | qfvay
STAAT T 9T Hell faeft aie & oF S
& OWHE AL
MR. CHAIRMAN: Willy Brandt has

nothing to do with this question.
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MR. CHAIRMAN: No udaharans. Ud-
aharans are not given in the question.

SHRI RAJNARAIN: What are you going to
do?

MR. CHAIRMAN: You put your question.
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DR. Z. A. AHMAD: How is all that relevant?

SHRI KALYAN ROY: If this is allowed,
other questions will not be reached.
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DR.Z. A. AHMAD: This
allowed.

MR. CHAIRMAN: Please sit down.
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MR. CHAIRMAN: I do not want you to
take any more time.
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MR. CHAIRMAN: Next question. No-
thing will be taken down.

(Ends)
SHRI RAJNARAIN: (Continued speak-
ing).

MR. CHAIRMAN: Dr. Mathew Kurian.
Please put the next question.

SHRI BHUPESH GUPTA: This question
is for the Prime Minister.

SHRI C.. SUBRAMANIAM: It
been transferred to me.

SHRI BHUPESH GUPTA: Not in our
paper. Sir, on a point of order. This question
was addressed to the Prime Minister and
therefore the Prime Minister should answer
this. CBI comes under the Prime Minister
and therefore the quesion has been addressed
to the Prime Minister. I know that Shri
Subramaniam can answer. I am not
questioning that ...

DR. K. MATHEW KURIAN: This ques-
tion should be answered by the Prime
Minister. This is one of her rare visits to the
Rajya Sabha.

SHRI BHUPESH GUPTA: Shri Subra-
maniam dealt with this at length the other
day in this House. Why a repeat perfor-
mance? Let us hear the Prime Minister this
time.

MR. CHAIRMAN: Now, Mr. Bhupesh
Gupta, Mr. Subramaniam will answer and the
Prime Minister is hear and if she wants to
intervene she can do so. Yes, Dr. Kurian,
please put the question.

has'

CBI Inquiries against Central Government
Officers
*326. DR. K. MATHEW KURIAN:f
DR.Z. A. AHMAD: SHRI
BHUPESH GUPTA:

Will the Minister of IDUSTRIAL DE-
VELOPMENT AND SCIENCE AND

+tThe question was actually asked on the
floor of the House by Dr. K. Mathew
Kurian.



